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IN THE CENTRAL ADMINISIRATIVE TRIBUNAL, JAIPUR BENCH

JAIPUR:,
O:A.No.581/93. | “ Dt. of order: 2,12,93
Murlidhar Hirani :_App;icant
st. .
Union of India & Ors. : Respondents
Mr.Rajgndra Séni : CoyﬁSel for the applicant

CORAM:
Hon'ble Mr.Justice D.L.Mshta, Vice Chairman

Hon'ble'Mr.O.P.Sharma, Mémber(Adm.).

PER HON' BLE NR4@@§ﬁ§EE1&@&.M§ﬁ§§@'vxca CHAIRMAN,
Heard the learned coumsei for the applicant.
The applicant has invited our %ttention to Annx . A-2
dated 28.12.91 and submits thaﬁ in the year 1991 |
other candiddtes appedrirg in the Civil Services
Vere '

Examindtion who #x/otherwise eLigible hage been

permitted five attempts in that examindtion. The

relevant portion of para 4 is rgproduced as unders:

"4, Every candidate appedring at the examina-
tion who is otherwise ellgiole, sha2ll be per-
mtttted five dttenmpts at the ex@3mindtion irres-
pective of the number of attempts he has already
availed of a4t the IAS etc. ex@mindtion held in
previous yedrs, The restriction shall be effec-
tive from the Civil Services Examination held in
1979. Any attempts mdde at' the Civil Services
(Prelimindry) Held in 79 @nd onwa@rds will count
as attempts for this purpose the fifth attempt
now oarmltted is avallable for the 1992 exami-
ndtion only."
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2. In the notification inviting dapplicatiors Annx.A-1
dated 16.1.93, there is a provision that evér? candi-
date appéaring at the examimati%n who is otherwise
eligible sha@ll be permitted four attempts at the

examingdtion. The learwmd counsel for the applicant
when '
further submits that in the yeal 1990/the examipations,
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were held for IAS and other serw1Ce$, the question
. @n
paperSleaked andﬁon representadtion/@dditiondal chance

wads given in the next year., We do not dgree with the

submission of the learned counsel for the applicant,
results of the

- as it is 8p admitted caSe that mg:the/éxamlnations of
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the year 1990 were not cdncelled and the persons sele-
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cted in the year 1990 have aiready been given @ppoint-
menﬁgasAper the resulta -Therafore, it canmot_be said
that there was a leakage of question papezgaﬁd for that
redson the additiondl chance was given‘vide the notifi-
cation Annx.A-2 dated 22.12.91. If the paper has leaked
then the examindtion held should be cancelled and the
appointments have to be quashed..lThis h3s not been
done in the case, Applicant has appeared‘in the yeér
1990 and failed in the examindtiom. Mr.Soni further
~_j‘_ff".;vsubmlts tnat it is arbitrary to reduce the attempts
o from 5 to 4 vide Annx.A-1 for the year 1993, It is
- a question of policy of the government to give four
- attempts andigamnot be said to be.arbitrary. It is
not v1olat1ve of the principles of equality enshrlmed
im Article 14 of the Constitution of Irdia. Mr,.Soni
further Subhittgd'that‘some petitions have been filed
at Allahabad Bench of the Tribunal and provisional
permission has been granted to the applicants for
Appearing in the examinpdtion. We are nét knowing
‘amything about such applicationsdnd no order is
available with us ., . Even Ljfn it is @ssumed that such
provisiondl permission has beém granted even then
any relief granted at the stage of show cause notice
. c@nnot be said to be @ precedent. We are not inclined
to admit the petition, The petition is dismissed.
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{0.P.Sh 3 : .L.Mehta)
Member (A) 'Vice Chairman.




